FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
AMBITION INDO STEEL LLP OPERATING IN STEEL SECTOR AT
JAIPUR, RAJASTHAN
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN | Ambition Indo Steel LLP;
& CIN/ LLP No. LLP Identification No. AAE-6767
PAN: ABDFA3264A
2. | Address of the registered office 7/197, Malviya Nagar, Jaipur, Jaipur,
Rajasthan, India, 302017
3. | URL of website Corporate debtor has no website
4. | Details of place where majority of fixed assets | Company has no fixed assets.
are located
5. | Installed capacity of main products/ services Not Applicable
6. | Quantity and value of main products/ services | NIL
sold in last financial year
7. | Number of employees/ workmen NIL
8. | Further details including last available financial | As per the latest available financials
statements (with schedules) of two years, lists | turnover of 2021-22 is Rs.10,15,76,546/-
of creditors are available at URL: and turnover of 2022-23 is Rs.
3,79,47,112/-.
Further details can be sought by
emailing - cirp.aisl2@yahoo.com
9. | Eligibility for resolution applicants under Details can be sought by emailing -
section 25(2)(h) of the Code is available at cirp.aisl2@yahoo.com
URL:
10. | Last date for receipt of expression of interest 07.12.2024
11. | Date of issue of provisional list of prospective | 17.12.2024
resolution applicants
12. | Last date for submission of objections to 22.12.2024
provisional list
13. | Date of issue of final list of prospective 01.01.2025
resolution applicants
14. | Date of issue of information memorandum, 06.01.2025
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans 05.02.2025
16. | Process email id to submit Expression of cirp.aisl2@yahoo.com
Interest
‘5**?:‘.?% |
-
Sumit Rajnikant Mehta

Registration no. IBBI/IPA-003/ICAI-N-00395/2021-2022/13986
Registered Address: 303, Aagam flats, Near Sharda Mandir School,

Paldi,

Sharda Mandir School, Ahmedabad - 380007

For Ambition Indo Steel LLP
Date: 22.11.2024
Place: Ahmedabad
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SALUTE THE SOLDIER

CENTRAL RESERVE POLICE FORCE
22 November 2016

Shaheed SI  On 22nd November 2016, during
Devender  an  anti-Maoist ~ operation
Singh Bisht  hetween  Burkapal — and
29-07-1987 To Gadgadmetta in Sukma, SI/GD

22-11-2016 . .
74 Bn Devender Singh Bisht of 74

Battalion CRPF made the
supreme sacrifice. Acting on
credible intelligence, troops advanced tactically through the jungle
when an [ED blast, planted by Maoists, severely injured SI Bisht.
Despite being swiftly evacuated to the nearest hospital, he
succumbed to his injuries, upholding the integrity of the nation
with his ultimate sacrifice. The courage and dedication of SI/GD
Devender Singh Bisht remain an enduring inspiration, and the
nation will forever remain indebted to him and his family.

TIMIPORTANT™

Whilst care is taken prior to
acceptance of advertising
copy. itis Nnot possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, Nnor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers

NAME CHANGE

I have changed the name of my son
Ibrahim
Malnas.

to Mohammed Ibrahim
In future he should be
known as Mohammed Ibrahim
Malnas S/o Mohd. Nadeem. Shifa
Bhati W/o Mohd. Nadeem, R/o Ward
No. 06, Churu (Rajasthan)

mMmake necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
mMmanner whatsoever.

NOTICE FOR CLOSURE OF OFFICE
(POLICYBAZAAR INSURANCE BROKERS PRIVATE LIMITED)

We are closing our office situated F-3, Jagdamba Tower, First Floor, Amrapali
Circle, Vaishali Nagar, Jaipur-302021 (“Demised Premises”) on 30" November
2024.

Our office at 401, Fortune Heights, C Scheme, near Anshia Circle, Subhash Marg,
Jaipur-32001 is the nearest operational office. However, our business, including
website, email addresses and telephones are fully operational and no changes /
delays is being experienced in the servicing our customers.

CENTRAL RESERVE POLICE FORCE
22 November 2009

Shaheed Head y Shaheed
Constable ¥ Constable
Pramod - Arabinda
Kumar 3 Sarkar
04-05-1965 To I 01-01-1981 To
22-11-2009 22-11-2009
41 Bn 41 Bn

On 22nd November 2009, troops of 41 Battalion of CRPF
were conducting a road-opening patrol under PS Bishunpur,
Gumla district, to secure the area during elections. Near village
Lapo, Maoists ambushed the troops with an IED blast followed
by indiscriminate fire from behind boulders and trees.
Undeterred, the CRPF personnel retaliated and launched a
fierce counterattack. The close-range gunfight forced the
Maoists to retreat, unable to withstand the troops' valour. In
the line of duty, HC Pramod Kumar and Ct Arabinda Sarkar
sustained severe bullet injuries while confronting the Maoists.
Despite being evacuated, they succumbed to their injuries and
made the supreme sacrifice. Their courage and dedication
remain a testament to the indomitable spirit of the CRPE
CENTRAL RESERVE POLICE FORCE
22 November 2002

Shaheed Head Shaheed
Constable Constable
Nandji Singh Kishan
06-05-1950 To Bahadur
22-11-2002 15-06-1960 To
92 Bn Vil 22-11-2002
113 Bn
Shaheed Shaheed
Constable Constable
Vrikodar P. L. Gupta
Singh 06-05-1971 To
05-04-1969 To 22-11-2002
22-11-2002 92 Bn
92 Bn = -
Shaheed Shaheed
Constable CT/Cook
Nimbu lal Chet Ram
01-01-1966 To 21-03-1970 To
22-11-2002 22-11-2002
92 Bn A 113 Bn
Shaheed On 22nd November 2002, two
CT/Cook companies from 92 and 113
Kamal Singh .
10-12-1979 To Battalions of CRPF were
22.11-2002 deployed at Pamposh Hotel,
92 Bn PS Kothibagh, Srinagar. In the

early hours, two militants
infiltrated the hotel from an
adjacent building and launched an indiscriminate attack on
the troops. Displaying exemplary courage, the CRPF personnel
retaliated, forcing the militants into the dining hall. Despite
the initial surprise, the troops launched a coordinated counter-
attack, neutralizing both militants after a fierce gunfight. In
this valiant operation, eight bravehearts of CRPF— HC Nandji
Singh, Ct Krishna Bahadur, Cook Chet Ram, Ct P L. Gupta, Ct
Nimbu Lal, Cook Kamal Singh, Ct Vrikodar Singh, and HC
Nirmal Das—made the supreme sacrifice. Ct Nirmal Das suc-
cumbed to his injuries on 24 November. For their unparalleled
bravery, HC Nandji Singh, Ct Krishna Bahadur, and Ct
Vrikodar Singh were posthumously awarded the President’s
Police Medal for Gallantry. Their heroism and sacrifice continue
to inspire generations of warriors.
BORDER SECURITY FORCE
CT/WM C K THAPA
01.05.1954 - 22.11.1992
- Bordermen Salute and proudly remember
- today their brave comrade, who made

\ ':'-""4 supreme sacrifice while fighting militants in
’ e Srinagar (J&K).
-

—

A% RAJASTHAN RAJYA VIDYUT PRASARAN NIGAM LTD.
NIB NO. 26 /2024-25

BIDs are invited in prescribed format from Bidders registered in appropriate class in
RRVPNL as per enlistment rule/ A or AA class(As per RVPN Norms) in  Central/ state
Government Department and their undertakings in the O/o the Respective Executive
Engineer (Civil) RVPN in short term NIT No. 26 /2024-25 . All information regarding BIDs
are available on http://eproc.rajasthan.gov.in, www.rvpn.co.in and
http://sppp.raj.nic.in. UBN :- VPN2425WSOB02054, VPN2425WSOB02055 to
VPN2425WS0B02056 (2) Superintending Engineer
Raj.Samwad/C/24/8080 (CIVIL), JAIPUR

RRVPN/TR-6473/2024

Registered Office:- Plot No.119, Sector - 44, Gurgaon, Haryana - 122001
(IRDAI Registration No. 742, Valid till 09/06/2027, License category- Composite
Broker CIN: U74999HR2014PTC053454)

UTTARAKHAND POWER CORPORATION LTD.

(AGovt. of Uttarakhand Undertaking)Corporate Identity No. U40109UR2001 SGC025867/2358

@

T T
b e

Victoria Cross Vijeta Gabar Singh UrjaBhawan, Kanwali Road, Dehradun
Telephone No. 0135-2762444 FaxNo.0135-2763839, Email ID: cgmupcl@yahoo.co.in
Websites: (www.mstcecommerce.com)

CORRIGENDUM FOR NOTICE INVITING TENDER AGAINST TENDER

SPECIFICATION NO. 19/CE(COMM)/UPCL-19/LTPP/2024
The slight modification is being made for NIT against tender specification
no. 19/CE(COMM)/UPCL-19/LTPP/2024 and date of Pre-Application
Conference-1be read on 15.01.2025 in place 0f 15.01.2024.

All other terms and condition shall remain unchanged.
No: 632/EE(CM)/UPCL/A-2

Date: 21.11.2024 CE (Commercial)

SAVE ELECTRICITY IN THE INTEREST OF THE NATION. Use L.E.D Bulb to Save Electricity

(Toll Free No. 1912) “Pay Electricity Bill Online 24x7 from www.upcl.org (For Information on
Electricity theft, informer may report to Toll free No. 18001804185/ Fax No. 0135-2760911)

ETRReT €7 NGUT idAOT A0St ¥ LiFE

TEdTe-2, Rent siteifirer &, frerrTg (a1 -
/gt fema/ digeh- 396/23872 e =, ¢ ) famien: 19.11.2024

il 29071 UfedisTerl &g Al SoTars o feTe 3HTaT Edam
1. wETEROT it afer foran S & o6 o S <hert ot oft Tove <t wiie S 04 T HINEG RO
el A AR R forga fareror et weRm @ &-

| UNER T AW | wieuge | dEwe | UM | @RA I 2
4. e R H ™ Adiu (a1, 3. )
1. | oft et <l O | wolie HEA | 34.0456 | HICATW (ﬁsn Tug) 103413

oft Tovg il 04

mmaamsc%@mmmm103413mq(maﬁw),mmmmﬁa , e
TR A HAI T 0 7 Zereiet GAieRuiE T & O Sy T aRars gﬂa@%@mﬁ
mﬁmwﬁww(ﬂawmﬁwaﬁwﬁm)aﬁmﬁmw%\

2. 3T <ifeh oft weftar <ierdt O oft Tt <o, etie HREAT 04, TT HPICTRT 3 TSTEA T Tauur Fesor aueet
IR i TR T & e vk T URATHT Sl Tl GETS 3 HUSE ohl SISEH S fehat
# | 3o AR ¥ o, TATET U ST UReH T, S SRR, T Rt 5w Sandy, st
s T, 3l 1533 FEAieh 14.09.2006 R TR, 1418 i 15.01. zols%mﬁmwﬁ%gaﬂﬂm}l

3. 39 @ URASE & TUE EIA/EMP Report Ud Hfera rduteres WR aifvora et shmaterat #
AT I B- 1. ﬁmm@ﬁwm AR |, 2 TEtaReT famT, T TR, e
wferaTeE, FEgR |, 3. T9e A, mwﬁu%ﬁwwaﬁﬁm 04, mmﬁiﬁa\a ST S,
TG, 4. AT o, T e T e Avee, R, Rie-arei |, 5. aeet Sie-Taw,
foret-samer |, 6. e Fwior Tt wieh Far g, FHICGH, T TEE FIEGY, TEd Sl @, aEde
g, fen s |
I IR R FEie en wewe i foen afiwe, SR @ w wEe wen/uw. 8

(14)/wrn=a/zoz4/1sﬁofi=nas13112024%mﬁwmm%wﬁmmaﬁﬂ%mm%%m

feec] mﬁﬁﬁwﬁmmmﬁ%ﬁ%nﬂz/zouaﬁm 11:00 5, TIH- WA

oo ot el S sheg, HINCITN, TTH T HICATN, ea St g, aeeic] Ta9, Forem e 3afior

zﬁaﬁaﬁ%ﬁ@ﬁ/ﬁﬁaﬁmah/wwmm%\wmﬁ%ﬁaaan&u/wwma‘.waﬁ

Fafer & 30 Forer s o1 QT ST, TS Tt T et e, e, Foven-arr i o
2l (foifei euSerarer)
afes wafaevila siferdar vd et siftimret

POSSESSION NOTICE
(for immovable property)
Whereas,

The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED
(CIN:L65922DL2005PLC136029)(formerly known as INDIABULLS HOUSING
FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 12.07.2023 calling upon
the Borrower(s) SURENDRA KUMAR KEER AND SUGNA DEVI to repay the
amount mentioned in the Notice being Rs.26,92,311.97(Rupees Twenty Six
Lakhs Ninety Two Thousand Three Hundred Eleven and Paise Ninety Seven
Only) against Loan Account No.HHLBHL00340947 as on 11.07.2023 and interest
thereon within 60 days from the date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Possession
of the property described herein below in exercise of powers conferred on him
under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on 19.11.2024.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of SAMMAAN CAPITAL LIMITED(formerly known as INDIABULLS
HOUSING FINANCE LIMITED)for an amount of Rs.26,92,311.97(Rupees Twenty
Six Lakhs Ninety Two Thousand Three Hundred Eleven and Paise Ninety
SevenOnly)ason11.07.2023 and interest thereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actinrespect of time available, to redeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT PIECE AND PARCEL OF PROPERTY, BEARING PLOT NO. 8 (32 X 45
FEET), ADMEASURING 1440 SQUARE FEET, BEARING KHASRA NO. 2078,
2079, SITUATED IN AANAND VIHAR COLONY EXTENSION, KEERKHERA,
CHITTORGARH-312001, RAJASTHAN AND WHICH IS BOUNDED AS

FOLLOWS:-
EAST :PLOTNO.1 WEST :ROAD 30FEETWIDE
NORTH:PLOT SOUTH:PLOTNO.7

Sd/-

Date :19.11.2024 Authorised Officer
Place: CHITTORGARH SAMMAAN CAPITAL LIMITED
(FORMERLY KNOWNAS INDIABULLS HOUSING FINANCE LIMITED)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

COSMOPOLIS UORS
OPERATING IN GENERAL R Jaipur , R

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

LIMITED

ON

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

AMBITION INDO STEEL LLP OPERATING IN STEEL SECTOR A
JAIPUR, RAJASTHAN

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

RELEVANT PARTICULARS

.| Name of the Corporate Debtor | Cosmopolis Interiors Private Limited

.| Name of the Corporate Debtor | Ambition Indo Steel LLP

under section 25(2)(h) of the
Code is available at

cirp.cosmopolis@gmail.com

along with PAN/CIN/LLP No. | CIN: U45201RJ2012PTC037603 | PAN: AAECC6983F, along with PAN/CIN/LLP No. | LLP Identification No. AAE-6767 | PAN: ABDFA3264A
2| Address of the registered office | Plot No B-1/28, C-Block, Ground Floor SDC Gateway,| |2.] Address of the registered office | 7/197, Malviya Nagar, Jaipur, Rajasthan -302017
: Kalidas Marg, Banipark, Jaipur, Rejasthan-302016 3.|URL of website Corporate debtor has no website
3. URL of website NA 7. Detalls of ol h oy C h f
4. | Details of place where majority | NA .| Details of place where majority | Company has no fixed assets.
) of fixed assets are located
of fixed assets are located 5.| Installed capacity of main Not Applicable
5.| Installed capacity of main NA ' pacity pp
products/ services products/ services
; : : .| Quantity & value of main products/| NIL
6. | Quantity & value of main products/| 0/- (as per unaudited accounts) 6 . ) R
services sold in last financial year services sold in last financial year
7. Number of employees/ workmen | 0 (as on CIRP commencement date) 7. |Number of employees/ workmen | NIL
8. | Further details including last available| May be obtained by sending an email to: 8. | Further details including last available| As per the latest available financials turnover of
financial statements (with schedules) | cirp.cosmopolis@gmail.com financial statements (with schedules) | 2021-22 is Rs.10,15,76,546/- and
of two years, lists of creditors, of two years, lists of creditors, turnover of 2022-23 is Rs. 3,79,47,112/-.
relevant dates for subsequent events relevant dates for subsequent events | Further details can be sought by emailing -
of the process are available at: of the process are available at: cirp.aisl2@yahoo.com
9. |Eligibility for resolution applicants | May be obtained by sending an email to: 9. | Eligibility for resolution applicants | Details can be sought by emailing

under section 25(2)(h) of the
Code is available at

cirp.aisl2@yahoo.com

>

|Last date for receipt of expression
of interest

.| Date of issue of provisional list of
prospective resolution applicants

7th December, 2024

17th December 2024

12| Last date for submission of 22nd December 2024
objections to provisional list

13| Date of issue of final list of 1st January 2025
prospective resolution applicants

14.| Date of issue of information 6th January 2025

memorandum, evaluation matrix
and request for resolution plan to
prospective resolution applicants

15.| Last date for submission of 6th February 2025
resolution plans
16.| Process email id to submit EOl | cirp.cosmopolis@gmail.com

For Cosmopolis Interiors Private Limited

Sd/-

Sourabh Malpani

IBBI Regn. No.: IBBI/IPA-001/IPP01265/2018-019/12047

AFA No.: AA1/12047/02/031224/106455 | Valid upto: 03.12.2024
Regd. Address: Guru Kripa Plot No. 93, Neelkanth Colony,
Queens Road Jaipur, Rajasthan-302021

Date : 22.11.2024
Place: Jaipur

=)

Last date for receipt of expression

Tth December, 2024
of interest

.| Date of issue of provisional list of
prospective resolution applicants

17th December 2024

~

Last date for submission of
objections to provisional list

22nd December 2024

>

.| Date of issue of final list of

S : ) 1st January 2025
prospective resolution applicants

=

.| Date of issue of information

memorandum, evaluation matrix
and request for resolution plan to
prospective resolution applicants

6th January 2025

o

| Last date for submission of

5th February 2025
resolution plans

>

.| Process email id to submit EOI

cirp.aisl2@yahoo.com

For Ambition Indo Steel LLP

Sd/-

Sumit Rajnikant Mehta

Registration No.: IBBI/IPA-003/ICAI-N-00395/2021-2022/13986

Date : 22.11.2024  Regd. Address: 303, Aagam flats, Near Sharda Mandir School, Paldi,

Place: Ahmedabad Sharda Mandir School, Ahmedabad - 380007

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Off. : 707, Raheja Centre, Free Press Journal Road, Nariman
Point, Mumbai-21. Ph.:(022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com
Branch Off. - 1 A, 1st Floor, Gopala Tower 25, Rajendra Place, New Delhi-110008,

POSSESSION NOTICE (As per Rule 8(1) of Security Interest (Enforcement) Rules, 2002

Whereas the undersigned being the Authorised officer of the Authum Investment &
Infrastructure Limited (“AlIL”) (Resulting Company pursuant the demerger of lending
business from Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT
order dated 10.05.2024), under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of Powers
conferred under Section 13(2) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued a Demand Notices dated 03-04-2024 calling
upon the borrower Buhana Children Acedamy Shiksha Samiti & Co-borrowers
Mrs. Sharmila Virendar, Mr. Ved Prakash & Mr. Virender Singh To Repay The
Amount Mentioned In The Notice Being Rs. 4,24,41,273.00/- (rupees Four Crore
Twenty Four Lakh Forty One Thousand Two Hundred Seventy Three Only)
Under Loan Account No. RLEFDEL000349309 With Further Interest And Costs
Within 60 Days From The Date Of Receipt Of The Said Notices.
The Borrower Having Failed To Repay The Amount, Notice Is Hereby Given To The
Borrower/co-borrower And The Public In General That The Undersigned Has Taken
Symbolic Possession of the property described herein below in exercise of powers
conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said
rules on this 19th day of November of the year 2024.
The Borrower/ Co-Borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Authum Investment & Infrastructure Limited for an
amount of Rs. 4,77,94,094.00/- (Rupees Four Crore Seventy Seven Lakh Ninety
Four Thousand Ninety Four Only) as on 18.11.2024 along with future interest and
cost thereon. The Borrower/ Co-Borrower’s attention is invited to provisions of Section
13(8) of the said Act, in respect of time available, to redeem the secured assests.
DESCRIPTION OF IMMOVABLE PROPERTY
All That Piece And Parcel Of Institutionalproperty Known As “Buhana Children
Aademy Sr. Se. School” Construted Over Khasra No. 2654/1764, 2655/1764
(1764/2 & 1764/3), Village - Buhana, Tehsil - Buhana, Distt. - Jhunjhunu - 333502.
Total Land Area - One Property Is 561 Sq Mtrs In The Name Of Ved Prakash, Second
Property Is 1900 Sq Mtrs Approx 1300 Sq Mtrs Is Converted For Institutional
Purpose, Owned By Society. Total Land Area - 2461 Sq Mtrs.
Date : 19-Nov-24
Place : Jhunjhunu

Authorized Officer
Authum Investment and Infrastructure Limited

KARNATAKA POWER
CORPORATION LIMITED

CIN: U85110KA1970SGC001919
No.KPCL/2024-25/SE0192 Date

NOTICE INVITING TENDER

(Through Karnataka Public Procurement portal only)
(Two Cover System)

Tenders are invited (through KPP portal) from the eligible
Bidders for Appointment of Consultant for Providing
Transaction Advisory Services for Selection of Mine
Developer Cum Operator (MDO) for Durgapur Il / Sariya 2
MTPA (OC) & Durgapur Il / Taraimar 4 MTPA (OC/UG) Coal
Blocks in Chattisgarh State allotted to Karnataka Power
Corporation Limited (KPCL)” on the terms and conditions
specified in the Tender Document.The tender processing fee
and EMD payment through KPP portal mode only. The last
date for receipt of the completed bids is 17:30 hrs on
05.12.2024. The tender document can be downloaded from
the website: https://kppp.karnataka.gov.in Further details
can be had from The Superintending Engineer (Mines),
KPCL, No 82. Shakti Bhavan, 3™ Floor, Race Course
Road, Bengaluru-560 001. Telefax No. 080-22203894.
e-Mail: semineskpcl@gmail.com, Website:
www.kpcl.karnataka.gov.in KPPP (e-Portal) helpdesk/ Hp
help desk: +91-8046010000, +91-8068948777

2024
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. VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate,
Zakaria Bunder Road,Sewri (West), Mumbai 400015.

VAST

HOUSING FINANGE Maharashtra. CIN No.: U65922MH2005PLC272501

CORRIGENDUM
Refer Demand Notice published in INDIAN EXPRESS (JAIPUR Edition) on 14.11.2024
in that for Sr. No. 3 Kuldeep Jain (Applicant) (Lan A/c No. HL0000000145186 &
LP0000000150760) Type of Possession was wrongly mentioned. Please read
correct Type of Possession as “Physical” instead of “Symbolic”.
The other terms & conditions will be remained unchanged.

Date : 22.11.2024
Place : Kota, Jaipur , Ajmer

Authorised officer
Vastu Housing Finance Corporation Ltd

ol AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BANK)
Regd. Office :- 19-A, Dhuleswar Garden, Ajmer Road, Jaipur-302001, CIN L36911RJ1996PLC011381

APPENDIX IV [SEE RULE 8(1) POSSESSION NOTICE]

Whereas, The undersigned being the Authorized Officer of the AU Small Finance
Bank Limited A Scheduled Commercial Bank under the “Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002”
and in exercise of Powers conferred under Section 13 read with the Security Interest
(Enforcement) Rules, 2002, issued demand notice dated 29/08/2024 vide Ref. No.:
CB/SAR/13-2/AGR/AUG-2024/08 Loan Account No. 2221228145989373 calling
upon the Borrower/Co-Borrower/Guarantors/ LEGAL HEIR OF
GUARANTOR/Mortgagors M/S. SHRI BALAJI EANT UDHYOG THROUGH IT'S
PROPRIETOR MRS. KRISHNA DEVI MIDHA (Borrower), MRS. KRISHNA DEVI
MIDHA W/O MR. HANSRAJ MIDDHA (ALSO, LEGAL HEIR OF
GUARANTOR/MORTGAGOR LATE MR. SUMIT KUMAR MIDDHA) (Co-
Borrower), MRS. PRERANA SARNA W/O LATE MR. SUMIT KUMAR MIDDHA
(LEGAL HEIRS OF GUARANTOR/MORTGAGOR LATE MR. SUMIT KUMAR
MIDDHA) to repay the amount mentioned in the notice being is Rs. 35,81,701/-
(Rupees Thirty Five Lakh Eighty One Thousand Seven Hundred One Only) as on 27-
Aug-2024 aggregating total due (which includes principal, interest, penalties and all
other charges) with further interest and charges until payment in full within 60 days
from the date of notice/date of receipt of the said notice.

The borrower/ mortgagor having failed to repay the amount, notice is hereby given
to the borrower/ mortgagor and the publicin general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred
on him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules on
this 20th day of November of the year 2024.

“The borrower's attention is invited to provisions of sub section (8) of section 13 of
the Act, in respect of time available to redeem the secured assets”

The borrower/Co borrowers/ mortgagors in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the AU Small Finance Bank Limited for an amount of
Rs. 37,13,875/- (Rupees Thirty-Seven Lakh Thirteen Thousand Eight Hundred
Seventy Five Only) as on 13 November 2024 and further interest & expenses thereon
until full payment.

DESCRIPTION OF IMMOVABLE PROPERTIES

All That Part and Parcel of Residential Property, Plot No. 209, Situated at Ward No.
10, Anupgarh, District- Sriganganagar, Rajasthan 335701. Area Admeasuring 3000
Sq. Ft. (Vide Patta No. 311 Issued by Nagarpalika Anupgarh). Owned by Mr. Sumit
Kumar Middha. Boundariesas Under: -
East: Property of Jagjeet Singh

North: Property of Dalip Bishnoi

West: Property of Balveer Kaur
South: Road.
-Sd-
Authorised Officer
Au Small Finance Bank Limited

Date : 20.Nov.2024
Place : Sriganganagar, Rajasthan

AAVAS FINANCIERS LIMITED
(CIN:L65922RJ2011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor,
South End Square, Mansarovar Industrial Area, Jaipur. 302020

below and further interest thereon.

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred upon me
under section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the
borrowers mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said
notice. The borrowers having failed to repay the amount, undersigned has taken possession of the properties described herein below in
exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the dates mentioned as below.

The borrower andGuarantor in particular and the public in general is hereby cautioned not to deal with the properties and any
dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentioned as

Public Notice

This is inform public at large from my client
DCB, Bank Udaipur that Mrs. PratabiBai
W/o. late BhanwarLalJatowner of property,
Patta No. 21217 Gram  PanchyatBhansol,
PanchyatSemitiMavliKhasar No. 1314 Dist Udaipur
Area 2700 Sq.Ft. who want to availmortgage loan
from my client DCB BANK on above mention
said property. Previously Gram PanchyatBhansol
issued the Patta on dated 15/05/2017 in
favourBhanwarLalJat which was registered in SRO
on dated 30/06/2017 Thereafter BhanwarLalJat
passed away then his legal hires Mr. PremLal (Son)
and Mrs. PratabiBai (wife) became the joint owner

rmmcuvs uv

< Acvas

SAPNE AAPKE, SAATH HAMAARA

Date & Amount e Date & Type _— .
Name of the Borrower N Description of Property H of said property thereafter Mr. PremLal S/o. late
of Demand Notice of Possession BhanwarLalJat release his share in said property in
PUSHPA SONI, PAWAN KUMAR 9-NOV-23 MOHALLA NATHUSAR BASS, TH. & DIST. PHYSICAL favour his mother Mrs. PratabiBai vide registered
SONI Rs. 441033/- BIKANER ADMEASURING 616 SQ. FT. POSSESSION Release Deed dated 28/10/2024. Therefore Mrs.
GUARANTOR : JAGDISH PRASAD 8-NOV-23 TAKEN ON PratabiBai W/o. late BhanwarLalJatbecame the
SONI 20-NOV-24 solo owner of said property. If any person, bank,
(A/C N 0,) LNBKNO01215-160015109 government, non-government organization,
financial institution has any kind of objection in
ROSHAN LAL SHARMA, MAMTA 6-JUN-24 PATTA NO. 69, PLOT SITUATED AT VILLAGE. PHYSICAL relation to said mortgage property or in relation to
DEVI Rs. 461499/- & MANCHA, TH. BANSUR, ALWAR, RJ. POSSESSION legal hires of late Bham\arLalJal,hlhen within 7 days
(A/CNO.) LNALMO00618-190073936 Rs. 222860/- ADMEASURING 500 SQ. YRDS. TAKEN ON of the publication of this general notice contact me
& LNALM04319-200113056 4-JUN-24 20-NOv-24 or DCB Bank with relevant documents, otherwise, if

Place : Jaipur Date: 22-11-2024

Authorised Officer Aavas Financiers Limited

there is any objection regarding the passing of the
case, then it will be considered ineffective and void

as compared to my client.
Dated 21/11/2024 For:ManishJoshi and Associates

do 3ifm agler
Bank of Baroda

B

Branch Office : Khanpur, Kahikhera Tiraha, Jhalawar Road, Khanpur
Distt. Jhalawar, E-mail :- khajha@hankofharoda.co.in

Mob.9414250713 ManishJoshi (Advocate)
Office: G-6,MayuraApartment,
218-A Sardarpura,Udaipur (Raj.)

APPENDIX- IV-A [ See proviso to Rule 8 (6) ]

((SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY )

2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereb:

EMD and Bid Increase Amount are mentioned below-

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
given to the public in general and in particular to the
Borrower(s) and Guarantor(s) that the below described immovable properties hypolhecated/ mortgaged, charged tothe Secured Credltor possession of whlch
has been taken by the Authorised officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is”

basis for recovery of dues in below mentioned account. The 'details of Borrower/s/Guarantor/s/Secured Assetis/Dues/Reserve Price/e-Auction date & Time,

PUBLIC NOTICE

Every general and special Person is informed that
my client Mr. Vishan S/o Mr. Kaneeram, resident of|
village Ratkudin, Tehsil Bhopalgarh District Jodhpur
(Rajasthan), has Plot No. 150, Khasra No. 25, Block No.

20, Village Nandri, Jodhpur (Rajasthan). The lease of the

Name & Description of the 13(2) notice date and (A) Reserve Price | Date & Time of | Status of Property said plot through lease deed No. 1242, dated 12.02.1988
Address of Immovable Property with amount Rs. (B) Earnest Mone E-Auction Possession | Inspection has been issued by the office of Sub-Divisional Officer
Borrower/s/ Known Encumbrances, " d it (EMD! Yy (Symbolic | Date & Time (Land Conversion) Jodhpur in the name and title of Mr.
Guarantor/s/ ifany Present Outstanding Rs. eposit (EMD) ? Bhagji So Mr. Ramsukh for 133333 sq. yds. That Mr.
Mortgagorls Amount Rs. IPhyS|caI) Bhagji S/o Mr. Ramsukh has made a general power of |
(c) Bid Increase attorney in favour of Mr. Puna Ram S/o Mr. Harchand
Amount Rs. for sale of the said plot etc. That Mr. Bhagji son of Mr.
Ramsukh through general power of attorney Mr. Puna
Borrower / Equitable Mortgage of 15.09.2023 (A) Rs. 15,15,014 24.12.2024 Physical 18.12.2024 Ram So Mr. Harchand has sold the said plot through
Co-Borrower/ Residential Property Rs.5,32,905.74 (Rupees Fifteen  [2.00 PMt06.00 | Possession |From11.00 AM registered sale deed dated 01.03.1988 to Mr.
Guarantor — Khasra No. 148, Village| (Rupeesin "ords Five Lakh Lakh Fifteen PM (With 0 3.00 PM Rameshwarlal S/o Mr. Ramgopal the said sale deed is
(1) Shri Badri Pitampura, Tehsil hirty Two Thousand Thousand unlimited registered at the Sub Registrar's office, Jodhpur, on
Lal Nagar Slo Khanpur, Distt Jhalawar, | Nine Hundred Five and Paisa Fourteen Only) extensions 01.03.1988, in book number 1, volume number 869,
Shri ng esh g!aé ) in the name of Shri|  Seventy Four Only) as on of 10 min. each) page number 333-336, serial number 933. That Mr.
Ram Nagar ri Lal S/o Shri Ganesh | 15.09.2023 (Inclusive interest (B) Rs. 1,51,501/- Rameshwarlal, S/o Mr. Ramgopal, sold the said plot
lagar Ram Nagar Admeasuring:| up to 09.09.2023)+ Further R N b , Lakh through a registered sale deed dated 13.03.2001 to me,
(2) Shri Hari 1500 Sq. Feet. Interest, Costs, charges (Rupees One Lal Mr. Narendra Kumar, $/0 Mr. Rajendra Prasad, a minor,
Prasad Nagar and Expenses Fifty One Thousand through natural child, father of Mr. Rajendra Prasad, son
Sio Shri Badri Bounded by: . Five Hundred One of Mr. Kanhaiya Lal. The said sale deed is registered at
Lal Nagar North: House of Sh. Kishor, Present Outstanding Only) the Sub Registrar's office, Jodhpur on 13.03.2001, in
(3) Shri South :Aam Road Rs. 4,73,592.21 book number 1, volume number 261, page number 23,
) - 4,713,592, ’ ;

Rameshwar East: House of Sh. Chittar (Rupees in words Four Lakh (C) Rs. 10,000/- serial number 822. That Mr. Narendra Kumar S/o Mr.
. Lal, West: Aam Road. Ri T Rajendra Prasad minor through natural child father Mr.

N Slo Shi d Seventy Three Thousand (Rupees Ten j ] :
lagar S/o Shri Five Hundred Ninety T d | Thousand Only) Rajendra Prasad S/o Mr. Kanhaiya Lal sold the said plot
Ganesh Ram Encumbrances : Not Known. PI\{e .Fn red Ninety I W an Y through registered sale deed dated 18.09.2001 to me Mr.
Nagar aisa Twenty one On.Y) ason Vishan son of Mr. Kanaram. The said sale deed is
20.11.2024 (inclusive of registered at Sub Registrar Office Jodhpur on
Address : interest up to 17.11.2024) 18.09.2001 in book number I volume number 273 page
Village Pitamoura + Further Interest, Costs, number 36 serial number 3112. Mr. Vishan is taking loan
et 9‘ A pura, charges and Expenses. from LIC HFL Jodhpur on the said house. Now if any
ehsil xhanpur person, bank or financial institution has any objection
D|St,t' Jhalawar regarding Mr. Vishan 's ownership, possession, legal
(Raj.) heirs and heirs on the said property, then contact the

Date : 21.11.2024, Place : Jhalawar

For detailed terms and conditions of the sale, please refer / visit to the website link https://www.bankofbaroda.in/e-auction.htm and online auction portal
https://ebkray.in Also prospective bidders may contact the Authorised officer/ Branch on Mobile No.8094007145.

undersigned with the documents at the address given
below within 15 days, otherwise no objection will be
accepted after passing of the said period. So be informed.
Date-14.11.2024

(Authorised Officer), Bank of Baroda

Hasmukh Soni (Advocate)
81, Bapu Nagar, Pali-Marwar 306401 (Raj.)
96499 33322 (M)

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi. Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-21.Ph.: 6747 2117 Fax-6747 2118
E-mail: info@authum.com, Branch Off. : 1 A, 1st Floor, Gopala Tower 25, Rajendra Place, New Delhi-110008

DEMAND NOTICE

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from
Authum Investment & Infrastructure Limited(“AllL”) (Resulting Company pursuant the demerger of lending business from
Reliance Commercial Finance Limited (“RCFL”) to AllL vide NCLT order dated 10.05.2024) We state that despite having availed
the financial assistance, the borrowers/ guarantors/ mortgagors have committed various defaults in repayment of interest
and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates
mentioned hereunder, in the books of AlIL in accordance with the directives relating to asset classification issued by the National
Housing Bank, consequent to the Authorized Officer of AllL under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security
Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of
SARFAESI Act, 2002 calling upon the following borrowers/guarantors/mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost,
charges etc until the date of payment within 60 days from the date of receipt of notices. The notices issued to them on their last
known addresses have returned un-served and as such they are hereby informed by way of public notice.

PUBLIC NOTICE
Public Notice is hereby given on behalf of my client
Punjab National Bank, Branch ChetakCircle, Udaipur
(Raj.) that Shri Rajendra Patidar and Smt.
Champaklata Patidar has requested to get loan for
purchase of house by creating equitable mortgage
of Residential property situated at 6, Seth Ji Ki Bari,

Madhuban, Udaipur (Raj.) they are purchasing said
property from present owners- Above property
initially sold by Yashwant Singh HUF karta to
Smt. Kamla Bai Banthiya and further Smt- Kamla

Banthiya gifted to her son Shri Abhay Kumar
Banthiya by gift deed dated 11-7-2014 and further
Shri AbhayKumar Banthiya gifted half share to Smt.

UMRAO SINGH ARYA
SIKSHA SANSTHAN,
Umrao Singh Arya Siksha
Sansthan Pacheri Kalan
Jhunjhunu Rajasthan
333515

Ranveer Singh, Vijay
Singh Arya S/O Umrao
Singh Arya, Balbir Singh
S$/0 Umrao Singh Arya,
Kuldeep Singh S/O
Balbir Singh

Sr. Loan No. / Name Of The Co-Borrower And Guarantor NPA | Date Of Outstanding Loan Amount
No. Borrower / Address Name Director Name DATE | Demand Amount
Notice
1 [RLEFBWD000302038 & |Ranveer Singh, Bijendra | 03-09- | 07-11- | Rs. 3,31,263/- (Rupees Rs. 1000000/-
RLERBWD000302036 / | Singh Yadav S/O 2021 | 2024 Three Lakh Thirty One [ (Ten Lakh Lakh

Thg,“far#] TWOOHLl‘”)dg‘ed R 103”‘24)4%00, Banthiya and Smt- Renu Banthiya- Original mutation
IXty ree Only, S. - 11, . . .
Rs. 10434192 /- (Rupees | (Rupees One ltter date_1|1 [1,|0 11138 'I" faﬁ”' “I'; Stwi K_an|1laBs|

One Grore Four Lakh | Crore Thirty Six is not available in original and has been misplaced,

Thirty Four Thousand One
Hundred Ninety Two)

Renu Banthiya by gift deed dated 31-1-2023 and
now the present owners are Shri Abhay Kumar

If any person found above documents then inform
to me or my client and do not misuse of the same

Lakh Fourteen
Thousand Only)

Description Of The Mortgage Property:- All The Piece And Parcel Of The Property “Khasra No.-1380 Village Pacheri
Kalan Singhana Narnaul Road Tehsil Buhana District Jhunjhunu Rajasthan- 333502 Jhunjhun Admeasuring 9430 Sq. Mt.

| hereby inform to all in general that if any person,
company, firm, institution or organization has any

Interest Act. 2002 and the applicable rules there under.

Dated : 22.11.2024 Place: Rajasthan

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors
(where ever applicable) to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days
of the date of this notice against the secured assets including taking possession of the secured assets of the borrowers and
the mortgagors under Section 13(4) of Securitisation and Re-construction of Financial Assets and Enforcement of Security

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise
any of his secured assets referred to in the notice, without prior written consent of the secured creditor.
Authorized Officer, Authum Investment & Infrastructure Limited

claim or objection regarding above said property,
sell, loan or document then do let us know in
written within seven days of the publication hereof,
falling which the claim of such person (s) will
deemed to have been waived and or abandoned.

LALIT SONI (Advocate)
Dt:21/11124 195, Q Road, Bhupalpura, Udaipur
(Udaipur) M. : 9461388935

Jaipur
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